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IN -THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO.817/3%

DATE__OF ORDER__:__20-03-198,

D a0 A v T O S AR I G A A S D T T S S

Between :-
N.Jangayya

vse Applicant
And -

1., Commander Works Engineer,
Mudfort, Sec'bad.

2., Chief Enginser, Miletary Engg Servicaes,
Hyderabad Zone, (MES), Sec'pad.

«ss Respondents

Counsel for the Applicant ¢ Shri V.Jenkata Ramana

Counsel for tna Rgspondents :  Shri N.R.Devaraj, Sr.CGSC

| CGRAM=
THE HON'BLE SHRi”RﬁRHNEBRﬂEWN s MEMBER (A)
'THE HON'BLE SHRI B.S.JAI ‘PARAME SHUWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan; Member (A) ),
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(Order per Hon'ble Shri R.Rangara jan, Member (R) ).
Heard Sri V.Venkata Ramana, counsel for the applicant

and Sgi N.R.Devaraj, sianding coungel for the respondents.

‘2. The applicant in this 0.A. was recruited as a Mazdoor

under Re;pondeﬁt'No.1. It is stated that for the post of Mazdoer
no sducational qualifications are required., He was sponsorad by -
the Employment Exchange and on that basis he was intervieuaq)aﬁg ha
was selected to that post éndhe was appointed to that pést by
office order No,10444/B/837/EIB dt,23-2-1988. Para-2(s) of the

appointment order is relevant, whichreads as under =

(e)0n reporting to that office you should produce
the original certificates in support of your
aducational andtschnicel gqualifications, age and
caste atCaeye |

It‘ia stated that tha applicant produced a school leaving certi-
ficate showing his educationsl qualifications and date of birth.
After a lapsé of about four years, a charge’aheet was issued to
him for violation of CCS{CCA) Conduct Riles. ‘Ag par the charge
shest it is stated that the applicent produced false school
tranaferrcertificata_at the time of recruitment és proaef of age
which was verified and asceptained by the school autherities. It
is also stetsd in the charge sheet that the applicant managed to
secure false certificate and produced the same to the recruiting
authorities and secured appointment. On the basis of the cherges,
an'anquiry was conducted and report is snclosed at page-17 of thé

U.A, Question-4 of the Enquiry Report reads as follows i-
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Q.Are you quilty of the charges framed against you?
A.1 am guilty of the charge sheet. I may ba kindly
excused what so ever I have done,

From the above gquestion and answer it is evident that tha

applicant has accepted his guilt,

3. Further the applicant was given a copy of the Enquiry Report

and after obtaining his explanation the applicant was dismissed

from eervice vide impugned order (page-16 of the DA). Against
that dismissasl order the applicant filed an appeal to the Chief
Engineer by nis representation dt.Nil ( page-11 to the DA). The
Appellete Autiority passed the final order confirming the earliser
dismissal order by the impugned order No.10548/AG/26/296/E1C

dt.8-5-95 (pege-9 to the OA),

4 This DA is filed to set aside the impugned punishment order
dt +29-8=94 confirmed by Respondent n;.z by his order dt.g8-5-95
and fror 2 consequential dirsction to the respondents to reinstate
the applicant uitﬁ continuity or séruics along with back wagss

and other benefits,

5, The contentions and the prayer in this DA is same as the

contentions and grayer raised in 0A 815/95, Hence this CA is

disposed of on the same lines as was done in the case of the appli=-

cant in OA B15/95. UWe feel that the case of the applicant Ras
to be referred back to Responzent NU.Z to re-gconsider the punishmaent
avarded to the applicant to see whether a lighter punishment can

be awarded wnich in our opinion may meet the ends of justics,
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6o With the above observations we remit back case Lo Respon=

- dant No.2 Por reconsideration in regard to the punishment., The

Respondent No.2 has to take a decision in regard to the quantum

of punishment preferably within a period of thres momiths from-

the date of receipt of a copy of this order.

7«  OA is disposed of accordingly. No costs,
SW (R.RANGARAIAN)
Member. (1) Member (A) :

Dated: 20th March, 1998, Q\;QQ/ \Q«::l
an Q |

Rictated in Open Court.

Vo

avl/



00500
Lopy to:
1. Commander Works Engineer,

Mudfort, Secunderabed.

2. Chief Engineer, Military Engg.Serviceg,
Hyderabad Zons, (MES), Secunderabat,

3., One copy to Hr.v.Uankataramana,Advocata,CAT;Hydarabad.

4., One copy to Mr.N.R.Davraj,Sr.CGSC,hﬁi,Hyderabad. ’
5. One copy to D,R{A),CAT ,Hyderabad,

6. Ong duplicate copy..
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TYPED 8Y CHECKED BY

COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIGUNAL
HYDERA BAD BENCH HYDERABAD )

THE HON'SBLE SHRI R.IANGARAIAN : M(A)

AND

THE HON'BLE SHARI B.3.JAI PHHHM%S%UHH :
' M (J;

DATED : 213!Q3/Y§_
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ORDER/JUDGMENT

~ M.A/R.A/C.P.ND.
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ADMITFED AN INTEZRIM O IRECTIONS
155 UFD

ACLOJED

DISPOSED OF WITH DIRECTIONS
DY{SMISSED o

DISMISSED AS WITHORAUN
DISNSSED FOR DEFAULT

- ORDER /REJECTED
ND JRDERAS TR COSTS
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